DELHI LEGISLATIVE ASSEMBLY
BULLETIN PART — II

GENERAL INFORMATION RELATING TO LEGISLATIVE AND OTHER MATTERS

No. 218 Friday Dated July 12", 2002 / Ashada 21, 1924 (Saka)

Hon’ble Members are aware that as per the amended MLAs Salary and Allowance Act,
travelling facility has been provided to them to the extent of Rs.35,000/- per financial year i.e. from
1*' April to 31% March. This facility is available for undertaking journey within India by Indian
Airlines, Indian Railways or any Government Road Transport. This facility is extendable also to the
spouses of Members and children/parents who are solely dependent on them, residing with them and
are having no source of income. The facility can be availed of by the Member and his/her spouse or
dependents even if they undertake journey altogether separately.

Some of the Hon’ble Members who were issued Rail Travel Coupons are requested once
again to return the used and unused coupon books. These are required to be returned by the
Secretariat to the Railway Authorities to obtain refund thereof. Pending rendering of account of
coupons supplied to them and return of the unused coupons, their travel claims, if made, will be kept
pending

S.K. SHARMA
SECRETARY
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